IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

Q.

AT HYDERABAD,

A.No.742/96,

Be

tween

V .Yesudas

And

The Sub Divisional Officer,
Telecommunications,
Tanuku.

; The Telecom., District

Manager,
Eluru.

The Chief General Manager,
Telecommunications,
A.P.Circle,

Hyderabad.,

Counsel for the Applicant

|

Counsel for the Respondents

C

Hor

O RAM

i'ble Shri H.Rajendra Prasad

Date of order :

19.7.199¢.

.o Appl icant

.+ Respondents

.+ Shri K.Venkateswara Ra

«+ Shri V.Rajeswara Rao,
CG3C

Member{A) .,
er &

0;.1:2
A




Counsel for the respondents.

- engagemen l’,

" ment. Thus, the O.A. is disposed of.

br.

-2 -
Order

YPer Hon'ble Shri H.Rajendra Prasad, Membern (A) X

| Heard Shri K.Venkateswara Rao , learndd counsel

for the applicant and Shri V.Rajeswara Rao, Standing

2. The applicant in this case was engaged on casual

basis from 4.6.80 to 30.4.84,and again from 1.12.85

?to 30.7.86, He was disengaged from 1.8.86 |and has
‘not been working at all after the said date. It was

‘represented by Shri K.Venkateswara Rao on behalf of the

applicant that,due to lack of engagement the applicant
is facing a lot of financial.distress,and {s unable
tosflaintain himself and his family, It was pleaded
that he may be provided engagement keeping|in view
his earlierlexperience.

19
3. There is no law involved in this, nor any particular

- legal aspect #5 seen, The case is one of compassiohate

appeintment to be considered by the respondents to the
extent feasible,as per the requirements of|the works,
and the departmental rules and instruétions. I1f work
is available, it may be given to the applicant;ahd if
arrangement '

the rules and the present/bf completion of| various works

permit, the respondents may consider him for reengage-.

_ ﬁ%?ﬁdaw 3
Dated: |15 .7.1996, = L

Dictated in Open Court.
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0A.No,742/96.

Copy tos-
1. The Sub-Divisional Officer,Telecommunications,
Tenaku.

2. The Telecom, District Manager,Eluru.

3. The Chief General Manager,Telecommunicaéions,
A.Pelircle,Hyderabad,

4, One copy to Mr.K,Venkateswara Rao, Advocate,
CAT,Hyd. '
5. One' copy to Shri V.Rajeswara Rao,CGSC,.CAT,Hyd.

€. One copy to Library,CAT.Hyd.

7. One spare copy.
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IN THi CENTRAL ADMINISTRATIVE TRIBUNAL

HYLERABAD BENCH AT HYCERABAD

L3

THE—HON*BLE MR.JUSTICE MTS+CHATBHART
AND
\/-—

THE HON'BLE MR.H.RAJENDRA PRASAD:M(A)

o /sr,ﬁ
Dated: -

ORDE R/ JUBGMENP——

Tnddter) (P

: _ .
Adpitted and Interim Directions

isslued.

,Allowed.

Disposed of with directions

ety saaivn SR
Centrdl AGMIRISTANWS Tribamal
N mESPATtﬂ

25 J0L W08

gaar oRdts
HYDERA®: 5 RENCH

I = r . /\






